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CENTRAL ELECTRICITY REGULATORY COMMISSION 

NEW DELHI 
 

Petition No. 90/GT/2023 
 

 

Subject : Petition under section 79(1)(f) read with Sections 79(1)(b) and 
79 (1)(k) of the Electricity Act, 2003 for approving and allowing 
the completed capital cost incurred by the Petitioner. 

 

Petitioner : SPGL 
 

Respondent : APEPDCL and Ors. 
 

Date of Hearing : 11.6.2025 
 

Coram : Shri Jishnu Barua, Chairperson 
  Shri Ramesh Babu V., Member 
  Shri Harish Dudani, Member 
  Shri Ravinder Singh Dhillon, Member 
 

Parties Present : Shri Nitish Gupta, Advocate, SPGL 
Ms. Aastha Bansal, Advocate, SPGL 
Ms. Anjali Dhingra, Advocate, SPGL 
Ms. Harsha Rao, Advocate, APTRANSCO 
Shri Vaibhav Sharma, Advocate, APTRANSCO 

 
    Record of Proceedings 

At the outset, the learned counsel for the Petitioner prayed for three weeks’ time 
to file a response to the Respondent's reply to Rejoinder. 

2. The Commission, after hearing the parties, permitted the Petitioner to file the 
said response, on or before 7.7.2026, with an advance copy to the Respondents. 

3. The Petition shall be listed for hearing on 28.7.2026. 

 

By order of the Commission  

                Sd/- 
(T.D. Pant) 

 Joint Chief (Law) 


